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SHRI BHAGWAT JHA AZAD:  Sir, I introduce 
the Bill. 

 

The House then adjourned for lunch at 
seven minute's past one of the clock. 

The House re-assembled after lunch at thirty-four 
minutes past two of the clock 

[The Vive-Chairman Dr. (Shrimati) Naima 
Heptulla  in the Chair], 

THE  CONSTITUTION   (AMENDMENT) 
BILL, 1982  (Insertion    of new article 343A) 

SHRI SYED SHAHABUDDIN (Bihar): Madam, 
I beg to move for leave to introduce a Bill further to 
amend the Constitution of India. 

The quesiton was pm and tlie motion was 
adopted. 

SHRI        SYED        SHAHABUDDIN  : 
Madam,  1  introduce the Bill. 

THE CONSTITUTION (AMENDMENT) BILL,   
1982  (to amend  articles   16,19, 30 and omission 

of article 347) 

SHRI BISWA GOSWAMI (Assam): Madarn, I 
beg td move for leave to introduce a Bill further to 
amend the Constitution of India. 

The qnestion was put and the motion was 
adopted. 

SHRI BISWA GOSWAMI: Madam, I introduce  
the  Bill. 

THE  PROMOTION  OF  SECULARISM 
BILL,    1982 

SHRI SYED SHAHABUDDIN (Bihar): 
Madam, 1 beg to move for leave to intro-
duce a Bill to provide for the application 
of the principles of secularism in Govem-
ment   and  administration. 

The qnestion was put and the motion was 
adopted. 

SHRI SYED SHAHABUDDIN : 
Madam,  I  introduce the Bill. 

THE CONSTITUTION (AMENDMENT) 
BILL, 1977 (to amend articles 120, 210, 
insertion of sew article 342-A and amend-
ment of articles 343, 344, 346, 348 and 
368)  Contd. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
VENKATASUBBAIAH): Mr. Sharma, in the 
UPSC, though the papers are set in only two 
languages, the candidate is given the option to 
answer in any language that is listed in the Eighth 
Schedule.  
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SHRI V. GOPALSAMY (Tamil Nadu): On 
a point of clarification. I want to know from 
my hon. friend, Mr. Sharma— because he has 
stated about English imposition in this 
country—whether the views expresesd by 
Mr. Sharma are his personal views or they are 
the views of the  Communist   Party   of  
India. 
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SHRI V. GOPALSAMY: Mr. Sharma, the 
Committee should be abolished altogether. 

SHRI YOGENDRA SHARMA: That is 
your personal view because you only want 
English to be continued. 
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SHRI YOGENDRA SHARMA: This is only a 
literary expression. George Bernard Shaw has 
produced 'My Fair Lady'. Tn that, what he has 
said and what he has. not said, you know it. 

SHRI RAM NARESH KUSHAWAHA: Mr. 
Murasoli Maran is also a literary man. He knows 
what I am saying. 

SHRI V. GOPALSAMY: Madam Vice-Chairman, 
I strongly condemn this sort of speaking. We cannot 
compare a language  to a- call-girl.   It. is utter 
shamie. 

 

SHRl MURASOLI MARAN (Tamil 
Nadu): Madam Vice-Chairman, English is the 
Official language. 

SHRI V. GOPALSAMY: Anglo-Indians 
aie ;ilSo the citizens of this country. The 
mother-tongue of Anglo-Indians is English. 
Therefore, we should not hurt their feelings 
also. 

THE VICE-CHAIRMAN DR. (SHRI-
MATI NAJMA HEPTULLA): I think, he did 
not mean it. He was just givine;. . 

SHRI YOGENDRA SHARMA: This is 
only a literary expression. 

SHRI V. GOPALSAMY: It is an at>-surd  
expression. 

SHRl' V. GOPALSAMY: He should 
withdraw these words. One Member is 
making such a statement and many others are 
relishing it. . I really feel very sorry. 

SHRI BUDDHA    PRIYA    
MAURYA (Andhra Pradesh): At least, I 
relish it. 
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SHRI MURASOLI MARAN: We are second 
to none in maintaining the unity of the country.' 

SHRI YOGENDRA SHARMA:' Let us 
maintain unity     inside the House. 

SHRI BUDDHA PRIYA MAURYA:** 

SHRI V. GOPALSAMY:** 

THE VICE-CHAIRMAN DR. (SHRIMATI) 
NAJMA HEPTULLA: Nothing will go 0n record. 
Whatever the hon. Members are saying in anger 
will not go on record. Let me give you my own 
opinion if everybody is Jn a mood to listen to me. 
It is a very serious discussion going on. Members 
are expressing their views. If you get excited, you 
-will never be able to reach any conclusion or any 
decision. This creates more hatred than unity. It is 
better if you let him speak in a very good, 
constructive way. When you get your chance, you 

will speak and when he gets his chance, he will 
speak. Why should you get excited? I do not think 
there is any need to steam it out here. 

 

 

SHRI BUDDHA PRIYA MAURYA:** 

SHRI V. GOPALSAMY:**. 

SHRI V. GOPALSAMY: That is why, 
Madam, Mr. Maran, has posed the ques-
tion, do you want 'Hindi India' or 'united 
India'? 

SHRI BUDDHA  PRIYA     MAURYA: 
This type of threat will not work. (Inter-
ruptions) . 
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V/hen they were fighting,    they were 
fighting in English. 

They have definitely    got misgivings. They 
will     have   o be     removed. 

this Constitution unto ourselves.
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"I will defend my country 
and my kind. 

You are  not our king 1 
am not bound to defend you. 

He never bothered whether that percentage 
should be increased or not. Why should he 
bother? 

"don't join U.T.C." I  
never joined   U.T.C. 
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It is means of communication. We want to 
communicate something exactly. 

No  Question of  bones for the  latetcom-er. 
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Man is known    by the company    he keeps.   
This is the    ferocious     company he is 
keeping. 
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Within hardly a period of 90 years not only 
we accepted English but we also identified 
ourselves with English, So much So that we 
are not prepared to divorce with it. We are in 
love with it so much that we can divorce our    
belowed    wife    and    not    english. 

 
it' we can assimilate ourseives completely 
with the English language, a known foreign 
language 
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SHRI AJIT KUMAR SHARMA (Assam): 
Mr. Vice-Chairman, Sir, alter listening to the 
speech of the hon. Member from Tamil Nadu 
while moving his amendment and also spe-
eches from senior Members like Shri P. 
Ramamurti and Pillo Mody, I was wondering 
as to what will happen to the   future     of this    
country. 

Of course, in this respect, I must thank the 
mover of the amendment bill for atleast 
proving that the continuance of English in this 
country has paralysed the whole country 
completely; it has divided the whole nation. 
Not only that. It has also obstructed the 
political integration and the economic 
development of the country. His amendment 
further establishes that this country cannot 
develop without removing the burden of 
English over our heads. And it is also proves 
that Pandit Nehru was completely wrong in 
giving the assurance in 1963, for continuance 
of English, until the non-Hindi States agree to 
abolish it. I come from a non-Hindi State. My 
mother-tongue is not Hindi. But this assurance 
of Pandit Nehru is one of the greatest blunders 
committed by one ol the great leaders of the 
country. For which, we are now suffering. It 
has broken the will of the whole nation. It has 
produced a kind of self-contradiction, it has 
produced a split personality, not only of every 
individual of the nation, but also of the whole 
nation.. 

However,  I  must     congratulate  the Mover 
of this Bill    for reminding us . that we should 
pass a Resolution in this House that aU 
Memibers should speak either jn the national 
Language Hindi, 

or in their own State languages and not in 
English. Because, by speaking in English, we 
cannot represent the people, nor their 
sentiments, nor their problems. We can at best 
represent a particular class, a very small class 
of vested interests and none else. Again, the 
Mover is wrong when he establishes a base 
for his amendment. He says that the 
Government, by various ways, has tried to 
establish a domination of Hindi over non-
Hindi areas and that has given mor^ impor-
tance to Hindi than English. 

Now, Sir, let me point out that this 
country made the most Jangerous 
compromise in 1947 by agreeing to 
the division of this country. There 
after this compromise damaged the 
free will of the whole nation which 
has built up during the Independence 
struggle. Thereafter, we have made 
one compromise after another, to tbe 
deteriment of the nation. We framed a 
Constitution where we could not even 
decide the name of our country. We 
could not name it Bharat. We 
called it 'India that is, Bharat' 
This compromise stood in the way of 
developing and strengthening. I v/tll of 
the nation. We have the ICS frame 
work. We choose to call the ICS the 
most patriotic class of people in th; 
country, forgetting the entire nation. 
We have made a very dangerous com 
promise in regard to the national lan 
guage. We want promotion of Hindi. 
But how do we promote Hindi? By 
keeping the supremacy of English 
over the country. The compromise 
between Hindi and English 

resulted in the Supremacy of English. That is 
what has happened. Now Sir, without 
discussing it further, let me read out the answer 
of the Agri-eulture Minister which I received 
to day. My question related to the number of 
books, journals and magazines published by 
the Department of Agriculture during 1980-81 
and 1981-82. I also wanted to know the mim-. 
ber 0f books published in English and the 
number of books published in each of the 
Indian languages. Now let me read out the 
answer. Mind you, it  is the Agriculture    
Ministry which 
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concerns  the  rural    people,    not the 
people with  good  urban dresses  that we 
represent.        The answer is: The Directorate 
of Extension    has published 7 books in 
English  and one book in  Hindi.   The 
Directorate oi      Economics  and  Statistics     
has published 15 books in English and one 
book in Hindi and only two books in bilingual 
languages. I need not explain further to show 
not only the incompetsnce of the Government    
but      the      conspiracy of  the  Government   
against   the  people.      They have deceived 
the  whole nation by telling that we are 
propagating Hindi   and   other     Indias  langu-
ages.  In my question,  I had particularly 
referred to one journal,     'Home Science', 
which is a very useful journal published in 
English by thia Ministry.      K this journal were 
published in all the languages of India the en-
tire people of the country would have profited 
from it.    There are very good things     in  it,  
but     surprisingly,     that journal  is not      
published  in  many  languages except  in    
English. Or course, recently they  have started  
publishing it in Hindi but so far they were pub-
lishing it only in     English and in no other 
Indian      Language.        The     Mover of      
the    Bill      was     complaining about  the     
Government's     neglicence of  English     and      
its  attempt to  establish Hindi.      Again to      
point out that he is wrong, let me quote what 
the Prime    Minister her    self says. Here is a 
report    from    the  'Indian    Express' of 10th 
March, 1981. She was speaking in Port Blair to 
quote. The Prime Minister Mrs. Gandhi has 
said that      the English language     cannot be  
ignored and those who can educate their child-
ren through    the     English     medium should      
educate      through     English. Not only does 
she say that you should learn English but she 
has recommended the English      medium 
schools for all Indian children.    In this way 
not only has she gone    against    the Con-
stitution  but has  also  misguided   the whole 
nation.   The     statement     also contains that 
the     Government    does no   want to force     
any language on 

the people.   The      report  also says: While 
laying the foundation of Tamil and Telugu 
medium schools, the    Prime Minister has 
asked the people to educate      their  people   in  
English—only English medium. This is how 
the conspiracy is being   hatched at the Gov-
ernment    level.    I  do not  blame        my hon. 
friend from Tamil Nadu for his objection, but I 
would have been very glad  to  support     his   
amendment   il he had replaced the word by 
'Tamil', i.e.,"   "Notwithstanding  anything      
in this Part or in any other provision of this   
Constitution      the  Tamil      language shali  
also be the official language of the Union in      
addition to Hindi and shall continue to be used 
for aU the official    purposes  of   the    Union"     
1 would  have  very    gladly     supported that.   
English is      not  the    language which  
represents     the  people  of     India. We cannot 
express, we cannot develop through the 
medium    of English,  we ean    become only    
artificial    Indians. In spite of our claiming that 
we have got the bigger scientific body, we have 
failed to compete  and  we have not  been  able 
to receive a Nobel    Prize, in spite of all the 
wealth that we have got in scientific research, 
because as long as we depend on English as our 
medium, this country will not succeed in   
making original  contributions of world 
standard. 

Sir, I am amazed when a senior Communist 
leader like hon. Shri P. Ramamurti wants 
English to continue. I find a con« tradiction 
between his own political philosophy and his 
statement in this House. A Communist 
believes in the people's force, people's power 
and people's power cannot grow in India 
through the medium of English. Possibly this 
is the greatest tragedy in the Communist 
movement in India. They have not been able 
to lake roots because they have not relied on 
Ihe people's power and the people's language. 
If we want to develop this country, if we want 
to grow into a strong and united nation, 
definitely we cannot grow through the 
medium of English. 

As far as Tamil Nadu is concerned, I may 
tell my friend that I have also visited his 
State—not only visited but I have 



 
travelled very widely ia Tamil Nadu, 
—in different parts for a total period of 
three months. 1 would like to cite two 
instances to show that his contentions 
raised in this House, are not correct. May 
be, he does not know his own State. 
Once I was travelling from Chennamalai 
to Chidambaram in a third class railway 
compartment. When I got into the railway 
compartment at Chennamalai, initially I 
found that nobody could speak either 
Hindi or English. Everybody was speaking 
in Tamil. So I was sitting silent when 
after two or three stations, one youngman 
entered the compartment looked around 
and immediately came to rne and asked 
me in Hindi where I was coming from 
anj where I was going. I v/as surprised 
because that area was a DMK area at 
that time. I asked him how he could 
speak Hindi and whether it was not a 
DMK area. He said: "Yes, it is a DMK 
area and I am an active worker of the 
DMK". I said: "Why are you speaking in 
Hindi?" He said: "1 am not only a DMK 
Member in my village but, I have also 
started a school to teach Hindi". (Inter- 
rupptions) A private school. Then I asked: 
"Why are you doing that?" He said: "We 
know that we shall need Hindi in Ihe 
course of about 10 years". (Time bell 
rings) Please give me a few minutes 
more. , 

 

SHRI AJIT KUMAR SHARMA: I will 
finish within a few minutes. He told ma two 
very interesting things. He said that in 10 
yeaiV time, they would need Hindi. 

 
SHRl AJIT KUMAR SHARMA: He said: 

"Until we are prepared with our knowledge of 
Hindi we shall go on opposing publicly the 
enforcement of Hindi". He also told me 
another very intea thing. He said: 
"Rajgopalachari is a Brahmin. He has asked 
the Brahmins to leam Hindi but he has asked 
the non-Brahmihs not to learn Hindi".  
(Interruptions) 

DR.  MALCOLM     S.     ADISESHIAH 
(Nominated): It is wrong. 

SHRI AJIT KUMAR SHARMA: Maybe, I 
am not saying. . .(Interruptions) 

SHRI V. GOPALSAMY: Actua l ly  he 
wanted to introduce Hindi in 1937. Later he 
changed his view and opposed it stoutly. 

SHRI AJIT KUMAR SHARMA; It is not 
a question of defaming. That young-man was 
telling me; nor did I believe it. But it is a 
different matter. 

 
SHRI AJIT KUMAR SHARMA: Anyway, 

I do not want to enter into a debate over this 
issue. My request to Mr. Maran is, this 
amendment is not the way either to develop 
Tamil or to develop Hindi. The fact is, if I 
may say so, imny leaders and many educated 
persons from the Hindi 
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areas are also guilty of going against the 
interests of Hindi. We find that there is a new 
elite ruling class growing and we find that 
even in the Hindi areas. This new class is 
educating their children in English medium 
and they are going against the interests of 
Hindi. Now the proper course is to develop all 
our languages, and the Government of India 
must take sufficient care, extra care, to 
develop all the Indian languages. I have 
already mentioned about the Agriculture 
Ministry. We have got here the Publications 
Division of the Government of India. Now, 
they have published English editions of ail of 
Mahatma Gandhi's works, Jawaharlal Nehru's 
works and so many other big books. They talk 
about national integration but, they have not 
ye~t, in thirfy-fr»e years, made available any 
of these books in the different Indian 
languages. So, tliis is a very criminal 
negligence on the part of the Government of 
India. If fhe Government of India behaves 
well, there will be no objection from Tamil 
Nadu also, because if Tamil language receives 
greater help from the Government of India, 
possibly there will be no objection from the 
Tamil Nadu people or the Tamil Nadu 
Government. 

Now, with these words, I would request the 
Mover of the Amendment BiH to withdraw 
his Amendment Bill because he has given a 
chance to discuss this issue and that will be 
helping the growth of the nation also. Now, if 
he withdraws it. that will be a better service 
done by him. 

Thank  you. 

 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Mr. Vice-Chairmaa, it is 
already five O'clock.    We have the 
Half- iv!lour Discussion. 
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